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reference to a Select Committee because
during the inter-session 1t can be discussed
in the Committee.

SHRI RAJ BAHADUR : That isa
good idea.

MR. SPEAKER : Let the hon. Minister
not jump to conclusions so quickly I was
not prepared for this He should not take
me anawares If this 1s his intention, he
should inform me beforehand. 1 have been
asking the House to sit longer hours, but
suddenly he comes up with this 1dea.

Now, Prof. Mukerjee, the Government
are agrecable that instead of postponing
that Bill, it may be referred tothe Select
Committee,

SHRI H. N. MUKERJEF : I sad |
would agree to 1t. 1amn the hands ol
the House.

MR. SPEAKER : The Mimster has
agreed to it I cannot say what will
happen the next moment. For the moment
they have agreed.

SHRI RAJ BAHADUR : 1 am very
sorry. It stands.

SHRI K. NARAYANA RAO (Bobilli) *
May we take it that 1t is being referred to
the select Committed ?

MR. SPEAKER
it looks hike that.

: For the time being.
Yes, Mr Pant.

12.00 hrs

DEPARTMENTAL INQUIRIES
(ENFORCEMENT OF ATTEN-
DANCE OF WITNESSES
AND PRODUCTION OF
DOCUMENTS) BILL

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : Sir, 1 move :(—

“That the Bill to provide for the enfor-
cement of attendance of witnesses and
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production of documents in certain
departmental inquiries and for matters
connected there with or incidental there
to, be taken into consideration.”

An important factor which holds up
the progress of oral enquirics 1n depart-
mental proceedings against Goverment
sarvants 15 the absence of authority
with enquiring officers to compelproduc-
tion of documents and summoning of
withesses This 1s also explained in the
Statement of Objects and Reasons attached
to the Bill.

Under the existing rules, Inquiry Officers
are being appointed to conduct depart-
mental inquiries but these Officers have no
statutory powers to enforce the attendance
of withesses or production of documents
in such inquiries  While no difficulty 1
normally experienced 1n procuring the
witnesses who are  public servants, private
parties called up as witnesscs are often
found to be reluctant in  appearing before
Inquuy Officets  Quite often the hearings
in  departmental inquiries have to be
adjourned just with a view to persuading
the private parties to attend such inquiries
m the interest of public Justice. On the
other hand, there have been some cases
which fell through because some private
partres, who were material witnesses,
refused to appear before the Inquiry officers.

The Santhanam Committee on Preven-
tion of Corruption had iwrer alia recom-
mended that “Powers to summon and
compel attendance of witnesses and pro-
duction of documents should be conferred
on the inquiry authorities in departmental
proceedings by suitable legislation™.

The Bill is intended to resolve the
difficulties experienced by the inquiring
authorities 1n this regard. There should
be no objection to accept the provisions of
the Bill which are only of a procedural and
enabling nature. These provisions are a
step in the direction of expediting Depart-
mental Enquiries.

The amendments suggested to the Bill
have been considered. The amendments
have been suggested I presume with a view
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to make the Bill more effective in its
implementation but, for the reasons which
I will mention hereafter the purpose is
fully met in the existing provisions.

I have already stated this is a Bill of
an enabling and procedural nature. There
can be no controversy as to the purpose of
the Bill. The provisions of the Bill are also
simple. Therefore it is considered that the
time of tht Joint Select Committee may not
be consumed in the consideration of this
Bill.

The Bill does not extend to the State
of Jammu and Kashmir because entries 12
and 13 in the Concurrent List to which
the Bill is relatable have not so far been
extended to the State of Jammu and
Kashmir. Tt would also not be possible to
extend the scope of the Bill to employees
on deputation to the States or Universities
since the borrowing authorities can take
disciplinary action in respect of such em-
ployees on thcir own. An amendment has
also been suggested that abuse of official
position should also come within the de-
finition of the word ‘integrity’ used in the
Bill. 1 may assure the members that ‘lack
of integrity’ is wide enough to include
inttances of abuse of official position when
such abuse is rclatable to corruption. The
power to give requisite authorisation to the
inquiring authorities in appropriate cases
has been rescrved with the Government
with a view to ensure that discretion is
exercised in calling of witnesses and also in
calling for production of documents.

The Bill would enable cffective conduct
of Departmental Enquiries and 1 move that
it may be taken up for consideration.

12.05 brs.

[MR. DEPUTY-SPEAKER in the Chair]

MR. DEPUTY-SPEAKER : Motion

moved :

“That the Bill to provide for the en-
forcement of attendance of witnesses and
production of documents in certain
departmental inquiries and for matters
connected therewith or  incidental
thereto, be taken into consideration.”

There is an amendment (o0 this motion
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that the Bill be referred to the Select Com-
mittee. Mr. Daga. are you moving it ?

SHRI M.C. DAGA (Pali):
I am not moving.

it 7reo Wt w¥ (@TNA) : FuTewA
w@za, AAAT g ot & ag 9 feord-
Hes Ty (e aF aiEE
w1 fazadsr 4F Srsew qrE sraygiza)
fam sxq7 fear @ & gawr gwda war
g1 g #r.orag & fr gr fearddzw
graradt & faq Rz ¥ @ ge-wer
F17 § sfe7 9% faeaqsr &Y gom &
fersa Y & ww faedw ®Y gar §
feqrdtiza e ¥ A @AY wxAT
a1 AR FEI L SH IER S AT T
grar § ar IAF wifea N qofe S
qeeft & | qF @ fendden grR@d ¥
% gz Uy 9v &Y gAY Wew WAW ®@T H
197 & & faarsfor arfeax faed@s w
g aFar § A fafaw e s &
ot faan § 2z 3w e s 8 § 1 fafes
st #12 & frmm ot faeddor &Y goma
& At ¥ § A% SIUR ITH FAT KO
gerr s waa ¥ Af ag @ A=
fagrear, gaw for s g Sfew
&+ ¥ qwaws ¥ for Sfeaa i &)
gad &5 & gFrewew & fay o s
fet T § ¥ agd A58 § | wifs &% &
aFraR Ot 9 § famwr 9w A
grar § I% foy wad ag § v fromee
fer wieaT &% # Afed IR HRTE
TTT GF4T §, IAF! AT AFAT L @A
S gmTy e SAH g ¥ ¢

“Even in the case of banks to produce

any books of accounts or other docu-

ments which the Reserve Bank of

India, State Bank of India, subsidiary

bank or a corresponding new bank
claims to be of a confidential nature,”

équﬁmmqhug&m‘wﬂﬂ;
ar otk wifgaw aff ey @ ag M

No, Sir.
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aifese § og aga ssor sifawT &) ga
fazddor #Y d@r B F& wAnSed @ Ag
argy ¢ 5 g gwresew amd T W
gz frofte alg'e ot curfer g § <ad
7g WF? wENAET §T SN &1 faAdw
waaw FF § ) ¥ Ad Wy 39 AW F
WY ST 93aT § R A fawiear
qear g 1 &) ag W o mifaww gw a7
ysar g |

& wgar § fr o femidien A
oY gt § g 'TE Agew &Y A § Fifw
urdt w7 gt qfefoae wéa Fam g @
wgt 7z i arr R fr a7 femddes
A o sifaor Aefafeas § a1 7Y,
wa¥ fewdn are sifafras dar &1 3w
wgar ag & f afs &% & oFe= amd
a1 arg X ag AH A WA fF fead
AW ¥ gwrEH g qu g ar few a- #
g ST UFISE @ gA & A1 wTR
wraT g awdt @ 1 avY mw wagEiET
T feers cREEO we ot @1 FAA
ot ewalt F AtA F oFTIET @ gh
¥ AT ae gt ¥ AT ¥ nFrIvze @
Y sy sya swaww fr
g Adf @A asd g1 SEF A7 FUL
% fod omdw & wig 1 A gH a7
fefea & ¥t & fr Fammefen snfeac &
o wha §, YeAvde a1 faedw Ad A
awar | frargfen snfwae sad 9
Aigw BA TF o I g1 gad) a1y
® W ¥ XwdA & sEE AT wrfgy |
agwifes gad aff §) Fgmr g fw
gg wifaaT ot ¥ frar ¥ fs #.fem-
tfqa® qwreee 4% & wa g )

Other party of advocates or witnesses
should be able to see the documents.

ok a1q ¥ gg W) & Fr feadies o=mr-
ad aga e et @1 Co-TF aiw Q-
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R e wedh § 1 oF wifeET wer aar
& gaw anar &, ag WY W= amar § fwa
atar 1 ag g  ofade qge gl R,
Oy F19 TET 9997 | 4 gg WY e
g arfgd s om e wad adfy @y
wifglr | fex ag faay w97 @ 9@y
IN FAT F AATT FIA F W o -
=% gk 2, fer son fo¥ afeadz &
Ay §, S¥ @ @ ¢, fe ag o T
fasox 2 fo wu wd &1 g A
oy § 1 a1gw, 98 FT weer § A §
AT WAGT FT §

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : Sir, I fail to understand why
this Government after the lopse of so many
years has brought this Bill for implementa-
tion of one particular item of the Santha-
nam Committee. That report on preven-
tion of coiruption has dealt with various
aspects. It has also charted the magnitude of
corruption that exists in the country.

1 would like to refer to the most scanda-
lous case that we have come across. The
Ministry of Petrolcum and chemicals are
maintaining duplicate files to headwink the
Takru Commission and senior civil ser-
vents have been telling untrue things before
thus Commission and trying to protect
themselves and their brethren.

1t says here :

“Mr. P.R. Nayak, former Secretary of
the Government of [ndia today appealed
to the Takru Commission not to allow
its forum to be used to demoralise and
denigrate public servants in the country
through malicious, wild and unsubstan-
tiated allegations”.

I had raised this case on the floor of
the House a number of times. It has
shown the most heinous type of conspiracy
where the top people of our departments
had conspired with foreign companies to
drain away most precious forcign exchange
out of the country. Not only that. A
public sector venture which should have
served the cause of the people has been
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subotaged. The most important thing in
that undertaking is the underground pipe-
line. The cathoderlay “treatment for pre-
vention of corrosion in the pipelines was
to have been undertaken, but the two
companies involved, both of American origin
one in Italy and another in America,

Bechtel and SNAM were given all  possible
assistence by the  officials in the
Qil Ministry and the public sector

oil concerns in a combined way so that they
could get paid for the whole work though
they did not do most of it.

The ex-chief of the IOC, an ICS man,
Mr. Kashyap—just imaginc—used this langu-
age :

“*He dinied that he was directly inter-
ested in cancneling the alleged seized
or that he was involved in the mis-
deeds under enquiry.™

Does it mean that
involved ?

he is imdirectly

So, I want to ask the Government why
they are trying to rectify others while they
have got skeletons in their own cupboard.

I will also give you an example to show
how they arc using these corruption cases
for their party and political interests. In
Punjab they havc appointed a Commission
to enquire into the corrupt practices adopted
by the Akali Ministers. We welcome that,
but when il comes to Haryana where the
ruling Congress is in the Government,
though there have been numerous memo-
randa......

SHRI K. NARAYANA RAO (Bobilli) :
On a point of order. The scope of the pre-
sent Bill is ahout the powers to be given to
the enquiry officers for the preduction of
witnesses and documments. Mr. Bosu has
been very elaborately explaining the merits
of certain actual cases relating not only to
public servants, but also to Ministers.
Therefore, it is my submission that what-
ever he has said about Ministers of
Harayana is totally out of order.

MR. DEPUTY.SPEAKER : Heis only
citing these cases as examples to reinforce
his point. Let him not e¢laborate them too
much, but come to the main Bill and say
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how he would like it to be improved.

SHRI JYOTIRMOY BOSU: Elabo-
rating too much or too little is a matter of
opinion.

In Haryana there have been numerous
corruption cases alleged against the Govern-
ment. S0 many MPs and MLAs have
written to the President and the Prime
Minister. Because it is the ruling Con-
gress, no action has been taken, but when
it concerns the Akalis, they promptly in-
stalled a Commission.

The appointment of Judges to serve on
these Commissions serves  to corrupt Judges
who are serving to look forward to such
appointments in theiwr retirement.

This is what the Santhanam Committee
has said about corruption of Ministers :

“*Whenever allegations arc made against
Ministers and require to be enquired
into, an ad Aoe committee should be
selected out of .he National Panel by
the President. The Commitiee may
consist of three persons, one of
whom ..... o

1 want to ask our dear friend, hon.
Shri K.C. Pant, in how many cases they
have followed this recommendation of the
Santhanam committee ? Why is it that they
have made a show-piece of the Vigilance
Commission and nothing is coming out
of it?

1 would support any measure that would
mean ending of corruption and mis deeds.
But I am quite confident that is the last
thought in the mind of this Government.

st gua T (9TY) @ ST,
wgrEg, AT AR AERT & A Y @@
gt =y ¥ ard o e a@ E o
e o & § A oF aa® s7TA F e

srgar g
gt gae A qg & B feadiawm

craa® ¥ 5 quic SAw oY FdY Aflem
ft war a¥A Rea® s CRTO oY O
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@1 7€ @ e % & oz fely w qor &
o€ 1 formr STeTd g v § Wi
o () w7 Aver afea dzar 3 R
FTFTE Foar AT st awwar § A aa
st e § s feadzs qwamadr &5
§ dfem oo adt @ar ) O srad fawr A
fear & e marg) Y o s Afge 4%
o forg s2Ew & forn #ede &30 371 ar-
frér famdt wfgy & aawar ¢ fe st
0 & @@ forrar wgadt wfagw @, ar
srew ufada &, SE%1 UF qU § a9 S1A7
qifgr &t fag e & fass g
§ I QX TigAee feg ary wifeg ) Ao
ag ¥t g § fr gy w1 A oA
W™ et @ AT o Q¥ zEAS Yy
q& wgreg ¥ A afgg Y & awwar g
f s qeawr St v AE ar Awg-
AT I ATIHT FET F19 0l § R a9
wgt § ad ¥ fou O fsar o avar
¢ fafae sRioT wYe & swrta B frar
o1 @Fq1 B | afwT safrdr & orw @
wged g @y 9g® € faw ag amw Ew
fear srg o -2-¥ gwaradr Y | feqré-
eTEEO A S w3 g fr
vl ey et @, sasT o A A
fawear §, maE A1 39z fazr fear o
gwm Rl mag I faz @A R
wrgiew ot aAdwE Al Ted T o AN
ﬁﬁwn&lw‘t#:mmgl

qgeft av ag & fe gearady w30 & ogr
s Temw TRy fava @ wfvg
uit feda ot dor W X W O TEAzn
gor &% Y wifgy | svmar a4z W g
W § o Ufeafaz 23wl e
I nw g Trghee WY & @ wg 7
wqifd Iawt A9 w7y g Sife
ST T 61 N FF A9 IR
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fegeats & o wwrd @t @
qfcorra #ar fasear & ¥ @ww A S
qrEz ¥qA 7 W AT o e w
72y famr s zeargdY A oF A OF
arfas @t & fs srgizE aARE AR
¥ | maAe & qrg Tgde A §, A
g7 N Fed ¥ ughza A @, dfew

fragrd wr TqT g 5 @S> @ @@
sFHEN Fuwe oy Wifgy &t feww

ars 71 a1 Irgiea ¥ 2 g o
SHRI M KALYANASUNDARAM
{Tarucharaplls) Sir, mm principal I have

no objection to giving powers to the enquir-
1ng officers to compel the attendance of
withnesses and production of records, but
may [ know from the minister whether
Government has cared to study why the
non-fficials are reluctant to come and give
evidence ?  Are they reluctant, or are they
afraid or are they influenced ? Thisis a
very important question which the govern-
ment should have examined

This Bill seeks to accept one of the
several recommendations which s not vey
mmportant  'Whll 1t help the government to
have a radicail drive against corruption ? T
am not very hopefull The way in which
the Bill 1s framed, the departmental inquiry
will become a judicial Inquiry, giving a lot
of opportunities for lawyers and prolonging
the inquiry as long as possible. I am not
very hopeful that this will achieve results
because the Code of Ciwvil Procedure 18
sought to be introduced m the departmental
inquities  Stull, 1 have no objection to
that But why should the records of the
Reserve Bank and the State Bank be
excluded from the purvicw of the inquire
officer 7 It may be that the accounts of
the person accused in the Bank may be
vital for coming to a decision It should
not be excluded from the purview of the
inquiry I think that clause should be
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deleted from the Bill. While supporting
the Bill I would urge upon the government
to bring ina comprehensive legislation to
implement the several recommendations
made by the Santhanam Commiittee,

*SHRI J. M. GOWDER (Nilgiris) : Mr.
Deputy Speaker, Sir, | welcome the
Departmental Inquiries (Enforcement of
Attendance of Witnesses and Production of
Documents) Bill and I thank you for giving
me an opportunity to say a few words on
this Bill.

Sir, you are aware that Santhanam
Committee to go into the question of Corr-
uption in the country was appointed so long
ago and they had also submitted their report
many ycars ago. It is surprising that the
Government should have come forward with
this Bill incorporating one of the suggestions
made by the Santhanam Committee after
the lapse of so many years. Pcrnaps we
are to be satisfied with the adage ‘better
late than never®.

Sir. this Bill will enable the Government
to summon statutorily non-official witnesses
and other relevant documents before an
inquiry body which so far is handicapped
for want of this power. It must be
appreciated that the people are naturally
reluctant to volunteer for deposing evidence
against an officer involved in such an
inquiry. You have to admit that the power
of the people cannot be compared with the
powers of the administrative machinery. If
an officer of a particular district has been
charged with corrupt proactices, how can we
expect the local people to come before an
inquiry body freely and fearlessly and
depose against him ? They are naturally
apprehensive that, in case nothing is proved
against the officer, he can take revenge
upon the people who gave evidence against
him, when that officer is posted back to the
same district. The people who give evidence
firstly are not aware of the outcome of
such an inquiry against the officer. They
are also not sure whether the same officer
will not be posted back to the same district
after completion of the inquiry. They have
also no other avenue to protect themselves
against the vindictivity of such an officer.
1 have to point out that there is no provision
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in this Bill giving protection to the people
who are willing voluntarily to give evidence.
You will appreciate that this is a geauine
fear on the part of the people and unless
this is removed you cannot expect them to
be of help to the Government in their eflort
to root out corruption in the country.
When the Government want statutory
powers to summon them, there must be
statutory protection also for them. 1 would
appeal to the hon, Minister that he should
give serious consideration 1o this issue and
then only this Bill will become meaningful.

Sir, the Central Vigilance Commission
has been appointed by the Government and
this Commussion has been clothed with
certain powers. But, the Commission is
not able to fuuction effectively on account
of this reason that the Inquiry Officers are
not able to summon even records belonging
to the Government, leavealone the question
of calling non-officcal witnesses. [ have
come to know that even the officers are
reluctant to appear before the Commission

for giving evidence. In this Bill, it is
stated that the Commission also can
summon statutorily non-official witnesses

and other records required from the private
sector. Mo doubt the intention of the
Government is laudable. But I would like
to say that 1if the Central Vigilance
Commission. which is expected to contribute
for the eclimination of corruption in the
official machinery, 1s to do jnstice to its
work, then the Government must be ready
to cooperate fully with the functioning of
the Commission. When powers are taken
to summon statutorily witnesses from non-
officical side, it must be ensured that
whichever officer the Commission wants to
examine, hc must be made available
immediately to the Commission so that the
Commission can base its conclusions on the
evidence of such officer or officers.

Though this may not be strictly rele-
vant to the discussion, I would like to
point out that the Government should find
out ways and means for enabling an
aggrieved Jabour also to have a look at the
records maintained by the management. |
doubt very much whether the Labour
Officers also are enabled to have a look at
the records of the management. It is

*The origianl speech was delivered in Tamil.
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common knowledge that the records are
tampered to benefit the management and
the poor labourer is left high and dry in
this process. [ would appeal to the hon.
Minister that a su'table legislation should
be introduced in this House making comp-
ulsory the presentation of records main-
tained by the management in a labour
dispute and the labour should also have
statutory access to such rccords. You know
that the management is utterly ruthless so
far as labour issues are concerned. The
top industrialists and manufacturers have
resources enough to do what they like and
the labour has not much say in the
maintenance of records and papers by the
management. | have taken this opportunity
to mention this because it should be ensured
that the aggrieved lubour is also given the
facility for going throgh the records and the
management should not put any bottleneck
m this.

Before I conclude, T would plead with
the hon. Minister that legal protection
must be given to those who are summoned
statutorily to give evidence before an inquiry
body. The Central Vigilance commission
should be given all cooperation in this
matter so that the Government are able to
achieve the objective of rooting out
corruption from the country.

SHRI K. C. PANT : Sir, as 1 said,
in my opening speech, this is a measure
which has limited scope and the discussion
has been a little more wide-ranging.

There have been references to the
Santhanamn Committee’s Report and the
implementation of the recommendations
of the Santhanam Committee Report. That
is & wider question. 1 do not think this is
a time for me to go into the details of the
implementation of various recommendations
of the Santhanam Committee. But I have
here a statement which indicates that the
bulk of those recommendations have been
accepted and the majority of them have
been implemented.

There was some referece to the fact
that certain persons could appear on be-
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half of the officers who arc appearing
before the Inquiry committees. Well, the
departmental inquiries are conducted under
the Central Civil Services Classification
Control and Appeal Rules 1965 and
these rules do empower the Govern-
ment servant to employ any colleague
to defend him and the Government
servant is permitted to engage a lawyer
only when he is specifically permitted to
do so by the Government, This 1s the
position so far as the engagement of any-
one to defend the Government servant is
concerned.

Shri Bade and others raised a question
of banky accounts. The reason for this
particular provision in this Bill is that the
Rescrve Bank of India and the State Bank
of India Acts make a provision that the
Banks cannot be compelled to produce
confidential documents. So, unless those
Acts are amended, one cannot provide
for the power to procure confidential docu-
ments in this particular Bill... (Juterrup-
tivns) It makes the position quite clear.

Shr1 Bade referred to the fact that the
departmental enquiries tend to get prolonged.
That is quite true and is one of the
reasons that I have said that tends to
Prolong the inquiries and to the extent
that these reasons are responsible, the
failure of the witnesses to appear even
when summoned and for documents to be
made available even when requisitioned,
to that extent the lacunae will be made
up and the enquiries will be expedited.

My hon. friend, Shri Bosu, spoke of
matters which really did not help directly
in throwing light on the provisions of this
Bill. He referred to the general question
of Santhanam Committee's report which I
have already mentioned. He referred to
Shri MNayak's case. Now, I don't think
that the House is unaware of all that
has happened in the Nayak's cas¢ and I
need not go into the details again. But
the House is aware that the preliminary
examination of the charges was conducted
by Justice J. N. Thakru and a Special
Commissioner for Departmental Enquiries
in the C.V.C. was appointed enquiry officer
to enquire into the charges and both these
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gentlemen have submitted their reports.

AN HON. MEMBER : So also Mr.
Chakravarthy.

SHRI K. C. PANT : Yes, he has also
submitied his report. Mr. Thakru sub-
mitted his preliminary enquiry report on
13th Janvary 1971 and Shri Nayak
went to the court, he went to the High
Court and then to the Supreme Court
Court and the Supreme Court, by a
majority judgment, quashed the suspension
of Mr. Nayak. All these things are known
to the House, So, 1 don’t think 1 need
take the time of the Housc.

About inquiry into the complaints
regarding the Haryana Ministers, they do
not come within the scope of this Bill.

Shri Bosu said and 1 think Mr. Daga
also said that nothing has come out of the
Vigilance Commission. That is, I think,
an uncharitable remark and the House
knows of the individual cases, the impor-
tant cases as also the generality of the
cases which the Commission deals with.
Its reports are placed on the Table of the
House. Again 1 don’t want to burden
the House with a lot of details, but the
number of Government employees against
whom action was taken was 2177 in 1965,
2473 in 1966, 2460 in 1967 and 2169 in
1968 and so on. Therefore, it would not
be correct to say that the Commission is
not doing its work or is not producing
anything. It is acting as a deterrent to
corruption and I think it is functioning
fairly smoothly and any specific suggestions
to improve its working can certainly be
considered.

Shri Daga has been good enough
riot to move his motion to refer the Bill
to a Select Committee. So, 1 do not want
to go into that aspect. But I was . intri~
gued to find that all the members of the
Select Committee he has proposed are
from Rajasthan. (Inferruptions) 1 hope,
Sir, even though his motion .is not accepted,
his position in the Rajasthan group will be
strengthened ?7

He said that power to summon docu-
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ments is being taken but these documents
arc with the Governments. They are not
all which the Government. Sometimes
documents are with others and these docu-
ments also are required to be examined in
cases of corruption charges.

Shri J. M. Gowder had raised & ques-
tion which has wider implications, and
he has said that certain officers would take
revenge on the witnesses in case they
appear against them. In this country,
we have to begin to insist on citizens
discharging their responsibiltties.  Other-
wise, there can be no question of bringing
corruptiou to an end, and cven at some
risk I think the citizens have to discharge
their responsibilities, because onme of the
reasons why action cannot be taken against
corrupt officers or action is not taken in
case of hoarding or other offences is that the
citizens in this country are not fully alive
and are not fully responsive to the need to
make their contribution to bringing corrup-
tion an end. All of us decry corruption in
general terms, but when it comes to
specific action, we do not always lay the
kind of emphasis which we should on the
contribution of individual citizens in
this matter. As 1 have said, all of us,
and 1 think Parliament too, ought to give
a lead in this matter.

SHRI H. M. PATEL (Dhandhuka) :
May [ just seck ome clarification in the
light of the hon. Minister's reply 7 e
has said that the Reserve Bank and the
Statc Bank have been excluded because of
certain  provisions in  their respective
Acts. Would the hon. Minister consider
issuing instruction to these banks that un-
less there are grave objections, they should
not seek the protection of those par-
ticular provisions but facilitate the con-
duct of those inguiries, just as they
are going to press upon other banks to
submit documcnts which are required for
the purpose ?

SHRI K. C. PANT : This does not
limit in any way the banks' discretion in
supplying documents, and, therefore, I do
hope, appreciating the spirit in which this
question has been put, that the banks
would supply documents unless they really
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consider them to be of such a confidential
nature as would affect their business etc.

AN HON. MEMBER : The question
is about the Government’s issuing instruc-
tions to the banks.

SHRI H. M. PATEL : It s quite
clear that the banks would exercisc their
discretion. But what I was requesting
was this. Government may —issue instruc-
tions to them that they should not exercise
their discretion in favour of not providing
these documents. The same considera-
tions that apply for obtaining these docu-
ments from other banks may also apply
to these two banks.

SHRI K. C. PANT : We are interested
now in the nationalised banks and we
should see that their interests are also
protected. We want more and more
people to put their money in these banks.
So, we have to leave it to the banks a
certain amount of discretion ‘n this matter.

As I have said, I appreciate the spirit
in which he has made the point, and 1 hope
the banks will also do so.

SHRI H.M. PATEL: That means that
they are inviting more people to open
accounts in the State Bank rather than
clsewhere.

M. R. DFPUTY-SPEAKER: The ques-
tion is:

“That the Bill to provide for the
enforcements of attendance of witnesses
and production of documents in certain
departmental inquiries and for matters
connected therewith or incidental there
to, be taken into consideration®.

The motion was adopted.

MR. DEPUTY-SPEAKER: There are
many amendment tabledby Shri BR.
Shukla. The hon. Member is absent. So, 1
shall put all the clauses together to vote.

The question is:

DECEMBER 20, 1971

Diplomatte Relations (Vienna 72
Convention) Bill

“That clauses 2to 7, clause 1, the
Enacting Formula and the Title stand
part of the Bill".

The motion was adopted.

Clauses 2to 7, clause I, the Enacting
Formula and Tital were added to the Bill

SHRI K.C. PANT: I beg to move:
““That the Bill be passed™.

MR. DEPUTY-SPEAKER: The question
is:

“That the Bill be passed”.

The motion was adopted.

12.40 hrs
DIPLOMATIC RELATIONS
(VIENNA CONVENTION)
BILL

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): I beg
to move:

‘“That the Bill to give effect to the
Vienna Convention on Diplomatic
Relations (1961) and to provide for
matters connected therewith, be taken
into consideration.

The purpose of this Bill is to give effect
to the provisions of the Vienna Convention
on Diplomatic Relations 1961, to which
India acceded on 15 October 1965, particu-
larly those provisions which should be given
effect to under our law. So far we have
been implementing the provisions of the
Vienna Convention on Diplomatic Relations
dealing with matters like exemption from
dues and taxes by taking action under
different existing laws. There are notifica-
tions issued, for example, wunder the
Customs Act, 1962, and the Income Tax
Act, 1961, to exempt diplomatic missions
and their members from duties and
taxes. The provisions of the Convention
regarding the immunity of missions and
their personnel from local, civil and crimi-
nal jurisdiction are based on established
international custom and have been respested



